MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to make special provisions for the National Capital Territory of Delhi for a further
period upto the 31st Day of December, 2014 and for matters connected therewith or

incidental thereto, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of the
Bill.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula, the Preamble and the
Title were added to the Bill.

SHRI KAMAL NATH: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned for lunch at twenty-two minutes past

one of the clock.

The House reassembled at twenty-one minutes past two of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we will take up the Life Insurance

Corporation (Amendment) Bill, 2011. Shri Namo Narain Meena
The Life Insurance Corporation (Amendment) Bill, 2011

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Mr. Vice-Chairman, Sir, on behalf of my senior colleague, Shri Pranab Mukherjee, |

move:

That the Bill further to amend the Life Insurance Corporation Act, 1956, as passed by Lok

Sabha, be taken into consideration.

The basic objective of the LIC (amendment) Bill, 2011 is to bring the LIC Act, 1956 in

consonance with the Insurance Act, 1938.

The Bill proposes to provide for raising minimum capital of the LIC from Rs.5 crores to

Rs.100 crores to make it in consonance with the provisions under the Insurance Act, 1938, to
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enable LIC to create a Reserve Fund to be utilized for expansion of LIC’s business and empower

LIC to make regulations in respect of terms and conditions of the Agents.

The LIC (Amendment) Bill, 2009 was introduced in the 15th Lok Sabha on 31st July, 2009

and it was referred to the Standing Committee on Finance.

The Standing Committee presented its report to the Parliament on 12.3.2010. The
Government have accepted almost all the major recommendations of the Committee including
raising of capital beyond Rs.100 crores by further amendment of the Act rather than by
Government Notification, enable LIC to raise other forms of capital for meeting their working
capital requirements, maintaining the sovereign guarantee to the LIC policies and allow LIC to

retain the powers of opening new branches while following the guidelines of IRDA.

However, the recommendations of the Standing Committee under Clause 5 pertaining to
the distribution of valuation surplus could not be accepted because the provision should be kept
in accordance with provisions of the Section 49 of the Insurance Act, 1938 and which is
applicable to all other life insurance companies in the country. Presently, LIC is dependent on
the financial support from the Government of India for expanding its operations. The funds so
reserved will be used only for meeting the expenses towards expansion of insurance business,
strengthen solvency margin and also help in fulfilling social sector objectives. Here, | would like
to emphasise that the operation of this amendment will be with prospective effect and the
existing policyholders will not be affected. Further, vide clauses 8 and 9(i), it is proposed to shift
framing of rules with respect to the terms and conditions of the agents by the Central
Government and empower the LIC to frame regulations, with previous approval of the Central
Government. These amendments would give flexibility to LIC to take care of the professional
training needs of the agents and of their welfare, which is in line with the spirit of the

recommendations of the Standing Committee.

Based on the Report of the Standing Committee, the Government introduced official
amendments to the LIC (Amendment) Bill, 2009 in the Lok Sabha on 12th December, 2011.
The Lok Sabha considered and passed the LIC (Amendment) Bill, 2009 with official
amendments. With these words, Sir, | commend the Bill to the august House for consideration

and passing.

The question was proposed.

it THT AEASHY (FERTE) : SUGHIEE ABIGd, H 9 UdTd Bl U ¢ duid I W<
PHRAT AT €1 3Y T 82 HUR I a1 441 ARG 7 I1AT b ol Uid RIS Pl U g,
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AP A BRI B & forg et < r 8, Af w1 ardfadar a8 f? e BIc A Id &
AI-HFE B 9 FA @1 1 UTE-8: 91 S99 offl 319 T g5t TS ofh vaA.ens. . &
HIIRDT BT qRT IRPR B S T sovereign guarantee Tl ®, T8 sovereign guarantee

GH B BT YTGETT S [HaT AT T ST HHST DY RBHSI unanimous off, SHAT TRHR
BI WIHR BT ST Il TRBR BT SRIGT I8 1 T8l ATI T§ A T8l ATIRT 21 AR, i ol
foraT o1 b 319 Uet.31s. 9. &P branches %81 Geidl, Division Offices B8l eiil, I Tal.3MTs A1
TT TS B, I AMS.IR.SLY. T BT A1 I8 fhaa! IR T % 8§ 39?2 LIC is a
professional body, 3R financial parameters BT AT P BT A1 IE Al AT HYT | 3

SRR EAIENINENS ST BT professional autonomy P fdTe & 919 B B 2\1, ?RT%I'Q
3BT Al Finance &1 ST HHET 7 faxiy fovam ofR g it /1= vl

IR, TR 914, Tl s .30, & Alelg o agents &, T8 JTTD! IdT BT I ST9 Uil
gifereft ot 8RN, T4 98 MU ST -eTHR 721 ot BN BIS agent T &, TR IR &R ¥ fiadr g,
o &m Qﬂ?sﬂg?ﬂ BT Ugell Uiferelt ot &1 &l QW T HRP insurance business BT BT H
UEAM dTell I8 UeA.3MS. W BT agent BIT 21 3P RFeHc, IqF Afdd wed, IqH! A5l bl
0 3113‘311?@‘;’ R W, Ig B AT regulatory mechanism g7 Regulatory mechanism
forafery 1T 872 o7 a81 ®1g @i € 3R ST BIS STST Il € 1 3ITS BT FRTHR0T $- b
T 97 8141 81 U aRE A arbitration BT el 8, AfbT 9 U dNE W YT BX B & [P WIgde
Wﬁﬁwqmﬁ?w.m.@.gﬁwm,WWprovisionSTl’qEﬁﬁ,ﬁE‘?a—E‘?
T8 81 BTl $AAY Finance Committee = T8 W1 8T 3R 39! TRGR F W AT 8, Al
R, 37T &1 9Tl H AT AT =G & 1 AIH] U1 81T, Ve, 3fTs. 1. Bl e +ff =ic uifthe
fiyerar 8, 98 S 3991 distributable surplus &, S0 ¥ 95 URYC SIHTERG] 6T BIdT &1 3177 39

Y8 FEADBR 90 W< BT, A 9T SATHHATT T TAT AT? AT R 81 BT AT? <feh 37d 5Td 95 Bl
90 foarm &, A1 RIT qRT 814 a1l 2, I8 § F Sff ]8T g1 oIl & b A 5 BIe] &3 B, aifdpe
5 BIRIS] BT BRb FIT BAI? I8 S WaR-Tdh provision %\»', SEal éf%l’(’ What the law says or
now, what the Amendment Bill says is, ninety per cent, instead of 95 per cent, or more of such
surplus, as the Central Government may approve, shall be allocated or reserved for the life
insurance policy-holders of the Corporation.” “Such percentage of remaining surplus as the
Central Government may approve shall be credited to a separate account maintained by the
Corporation.” So, the LIC will create one new account and we will put the money into it; five per

cent is thus saved. Then, what will it do?

“The funds available in the account maintained by the Corporation under clause (b) of sub-
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section (1) shall be utilized — not by the Corporation — for such purpose and in such

manner as the Central Government may determine”.

You are taking away the financial freedom and autonomy of the LIC by adding this provision. This

is an insult to our original scheme of arrangement, as far as LIC is concerned. N AT 9 ey

o5 3roT & 279 A 5 TRAT BT Hdold 8 ATeT U 89TR BRIS BT BT & 3R Ui A1l H 98 <l-
IR EUR $RIS BYY 1 21 3T Th EOTR HRIG Y Bl U B8 37T G 3R Ig & b
BT, 39 91 DI TASTSH! T Tal BT, T8 g AXDHR T BN 9 aRE o Sl giforsl Blesd
BT EH 8, SADT FT BIN? had EshIRSE g, Sa9 competitiveness of LIC is impacted

adversely. This is the more serious point. Why are you interested in reducing the existing
system? You have not given, Mr. Minister, any rationale for it. You must say why you want to
reduce it. &, 3R VAT B BT b TRBR B IAT A1MRY, 3 a9T8 A 8H AN Bl 81 <7 - Gfb
PR Bl Igd AR [h&hdl SHRIC &, TRHR & 980 SI1&T T §U &, AITY TRBR Bl U1
IR, VAT B B2 AR AW A1 FRY, AfBT 37T T TS A uiferft Beedd & uiw Wi
JMTST UTS AT Wi ¥ SITGT HURICT TSl &1 i 872 Mo AT Yales«! &l gifersdl # i
foreary a2 AT TASMSY! H SV SATGT faward o)d § Hife YaemsHl & Red 34
SITET Bl ATSdT SR HHSl &l YeafcsHe 9gd 378! Bl 7, dfdhd & YedfcsHe o
TS BT R Sa1eT 8, Fold AT &I X! ATET B, SHfy AT garsmssi & uiferdt
RIS 21 37T IHD! HUICIETTH DI & TH HRAT AT & - 31T AT I 90 WT (5T, Hd
85 VT 3R TR 80 PR QT | 3T VAT T R & &7 SHDT Dl Gb ol a1 5l HBIGd, H1 39
Jidy H srsHe Y fhaT €1 U8 U SrSHE BT &A1 81 8H T8 & [ IRPR 396! ¥ WarR
P IR A FHT H T ST HHST DI RAIC F 918 Uo AR89 370 IR fsHeHd WIHR {6,
IR RIBIRET TER ol A1 57 F91 & ft 7o RIBIRe € 6 95 IRiT &1 91 90 WRee fhan g,
ITR! AT Fee] BRI AR Tgal O 95 TRIC Bleex &I X&I| I8 ZART A1 §, 39 3MMIDT
JHAT @MY U 3R AT 8, 98 AT ARE Yel & Sl 9gd Aedyul ol Heled, 378l 8 &

farevaRe St I8t R &l am reading clause 6. It says:

“6. In section 37 of the principal Act, the following proviso shall be inserted,

namely:”.
What are you inserting ? T8l 3TcTT 2T, 319 S ATST 98 (9T 7, offdh arft fy R 82

“Provided that the Corporation shall endeavour that its funds are invested in the attractive

schemes formulated by it to ensure increased bonus to policyholders while having least
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investment risk so as to enable the Corporation to play a greater role in economic
enrichment of the masses while maintaining its position as a leading player in the

market”.

IRIAAE — leading player in the market, economic enrichment of masses, least investment risk

and increased bonus to policyholders. W ﬁﬂ’ QW srq{tl-ic w, R a8 dgd g1 HIEIS]
AT B AT AT &7 TAMNSHT § H HEI | DR S b FIRHT AP 8l &1 I Ugel
IIHT Tl Y, T IS YS! 9 Y & R ST BRIGIe IR 81 1T, Afh 7Y FIRAT at
FgRR 3T T T1 §S1 U8l Sl IIRA &, i o7d GRS 99 Y &, T EBR H 93 8, 75 7 4 U
o7 ft 9 o R TS 31TQ‘§I DT HAA T 27 No chairman and no managing director. 37X
Tssdl B I8 RRART & 1 a1 BFM? S/io] 89 S a1 B [HSIAT d1Ryl 3Tud] gRIaT
UHSIRATE AT B &, JMMIDBT SIIGT UTgdC HHI-Al Dl BIIGT UgdT BT 8, ATIH] IIGT T T8l
g, 3MIHT ZRIST YASMSH! Bl ol B & &, $Afe] B IE 91 $E I8 &l X, SAveHT Y
PR £? JMMIBT TS BT 5 250 Wagd § FAICH &1 719 21 G FAIcd 1 a8t I ugamr,
H1aTTg P RET €, FHlcd 1 il U1 g8] UG, I8 Yasledl B 9199 T, I8 Bl 8,
YT ThHA Bl GFICH & G BRIS AR 314 BUYY & G ¥ 682 RIS ShR YASNSH! DI WRIGT Bl
e fhaT AT 682 BRI BUY Wd HRP Ich & IR WG| P WG ? W, SF 2008
HICTel 81 I81 AT, ST4 JFcd A U441 257 & IR Bl 571 X8 1, 79 fcd b IR 314 BUY
H TR 3R TS ID! BIHA RIT 872 AT 3D a9 R 44 BT 21 §H TG H 640 RIS BT
JHAH 1 Hae U FABR H UAATS ] BT UITerdl TR DI, I, &H, TdH] I8 Sl oIl gan &,
I BH GHSIT ATl W), A W oo 3 wrufat €1 SLdl RIS 21 59F 14 Ig R
TS 7 fIT 3R A IR 468 BUT &b I A fATI BT 31797 S hdcl 64 TIAT Bl AT &
60 FHRIS TUY| 379 T TART fdeey Bl ST Hl 719 SHH AT STP 29 ARI IR 456 TIY
P T ¥ T 3ITST AT 145 BUY G 21 $HH 91 BRIS BT A 21 R, 37T fdeex 1 &, 39D
22 TIRY IR 266 BT & UG 3 ToTQ, FTIPT 31T 26 FUT T B TANSHT BT ©TST 55 HRIS BYY
81 WR, 39 Ty fewaRH Sif {77 #3l1 911 JIR.&1.81s. SRfeR Marer! © fob Reree! daex 4
TRaTfeeR fewamal, fiaeR giax I aicl, Rered! daex # $ave &1 a1 Ud.es. . 7 dic

o, R 5 39TR BRTs SAve fhdTI 31T 5 B9IR RIS Bl BT U 89TR BrIs Al 781 38T 2

YT 4 TR BRIS BT T &1 3R 59 IR P SI¥CHT H Ta-HE addl ST Al I8 e ST &
|1 a1 BT ey | A PRl g Ul Raerars vdl.og. . & A1y wd BRI IR, H g8
STftheRT 1 o1 Ustise g1 H I8 He1 aredl g (o 31T Udt.311S. 1. &b A1 Rgerars 7d B,
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IHBT I TR BT Sol1 & &1 SHBI S YHRATAT TS & IHD! TG & ol H1H BRI
3R IRBR IHH G181 7 91 T S 95 TRAC BT 90 IR BR V7 8, 99 IR o0 G491 § I AT
dreil, ST WY 31T W Ao, 31T S9! a1fud of | 9% 31y frerfeeh fawsi sik a8 faxgrsii
A BH 39 el BT STox qHei B3, Rifh ATq 97! Aol 714 off €, Th B X&) 81 98 BT BRI
3R TaTHE BT $SRARA T PRI| Tgd-98d gIda |

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, | rise in support of the Life Insurance
Corporation (Amendment) Bill, 2009, Bill No. 60 of 2009 which was introduced in Lok Sabha, on
31st July, 2009 and the Bill has already been passed by Lok Sabha. My friend, Shri Javadekar,
pointed our certain anomalies. But he should appreciate that whether it is the Finance
Committee or the Standing Committee of a particular Department, they are part and parcel of
Parliament. The Government has accepted suggestions given by the Finance Committee and the
Government has also accepted certain suggestions which were given by the Standing
Committee. Now what is wrong? What is important is what finally we are doing. Now why are
you pointing it out? Is it because we have accepted you pointing out mistakes? What is the
difference between the LIC and the Government of India? LIC is a Central Government public
sector corporation fully managed by the Finance Ministry. Approximately, 40,000 to 50,000

employees of the LIC ....

SHRI RUDRA NARAYAN PANY (Odisha): This is fundamentally wrong. He is asking, (what
is the difference between the LIC and the Central Government?[l Sir, LIC is a corporation.
NALCO is a public sector company. So, is there no difference between a PSU and the Central

Government? How is he talking?
SHRI PRAVEEN RASHTRAPAL : Odisha

SHRI RUDRA NARAYAN PANY: This is India; this is not Odisha. Sir, he is saying that there
is no difference between LIC and the Government of India. What is he talking, Sir? Why were
then PSUs made? Why did Pt. Nehru say that PSUs were Adhunik Mandir, modern temple ?

it gt ITSETATA < UTOT ST, AT 7T B HRY, ot J qrer QISTY| ST JATIHT dref
YT HIhT T T 3T 4T ITefTI Please, don’t disturb me.

Sir, it was in 1999 that liberalisation took place in this country. Otherwise, LIC had a
monopoly of insuring life of people . And, there were four other Corporations for General
Insurances as well, like, vehicles, property, etc. Finally, in 1999, it was agreed that private
players should also be allowed because there was a lot of work in rural India. That was the main
argument. The Government agreed, and as a result, twenty-one new companies came and
started work in insurance alongwith LIC; LIC was already there. And now, it is found that the

more successful work is being done by LIC only, and the 21 private players, which are there, are
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not able to reach the rural population. Rural population is being reached more by LIC.
Personally, | am very proud of LIC because my son is the A.A.O. in one of the Gujarat offices,
and my daughter is a tax-paying insurance agent; that is her capacity to earn. She is a
crorepathi; this is the designation given to those who collect premium worth Rs.1 crores. | feel
that LIC is like my family. It gives employment, it gives profit to the Government, and it is one of
the best among the corporations in India. Immediately, after independence, we brought the LIC
Act of 1956. Now, here is the Amendment Bill. It is a small Amendment Bill. In this, the
Government wants that the minimum capital of this large Insurance Corporation should be raised
from Rs.5 crores to Rs.100 crores. And there is another provision that this may be enhanced to
such an amount as the Central Government may, by notification, determine. So, the next time
this has to be enhanced, no Minister needs to come before Parliament. The power is being given
to the well-trained, well-experienced officials of the LIC to determine whatever capital they
require, be it, Rs.500 crores or Rs.1,000 crores. The Central Government will take a decision,

and that will be declared in the Notification.

The second provision is to provide sovereign guarantee to the policies of the Life Insurance
Corporation. It is only a public sector undertaking which can give sovereign guarantee to its
policies. So, it provides sovereign guarantee to the policies of the Life Insurance Corporation.
What is more important is that you are not required to go to LIC offices for paying premium,
obtaining receipts, etc. You just need to register yourself online, and everything is done online at

home.

Then, it has been stated in the Bill that it would allocate 90 per cent or more of surplus for
policy-holders. Ninety per cent is a good number. You cannot go beyond 100 per cent. Now, my

friends here say, “It should be made 95 per cent.”

Then, it empowers the Life Insurance Corporation to make regulations in respect of terms
and conditions of the agents.” It is, after all, a well-organised, well-managed public sector

undertaking.

So, Sir, | support this Amendment Bill which seeks to amend the LIC Act of 1956. | am sure
there is no further necessity for deferring the Bill, like yesterday. That is also a nonparliamentary
style, of agreeing and not agreeing, and saying, “Why don’t you defer it; why don’t you defer

it?”. Let us work and let us pass the Bill.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | rise to make my observations on the LIC

Amendment Bill.
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At the outset, | would like to refer to the ‘mesmerising speech’ of the hon. Finance Minister
yesterday while replying to the clarifications sought on the Demands for Grants, although he
spoke less on clarifications but more on the whole political approach of the Government to the
so-called reform process and the appeal for a consensus. | am afraid, consensus may not be
possible on all counts. But, at the same time, | welcome the LIC Amendment Bill which was
introduced in the Lok Sabha and which has undergone certain changes, thanks to the collective
wisdom of the Standing Committee on Finance. The Government, in its good sense, has
accepted some of the recommendations of the Standing Committee, and has corrected the
distortion that was brought about by the original LIC Amendment Bill — | fully agree with my
colleague, Rashtrapalji, that the LIC is one of the best managed Corporations in the country —
putting the best managed Corporation in jeopardy. That is how the original Bill was
architectured, but it has gone through those changes and that danger has been warded off to a
great extent. So, to that extent, | thank the hon. Finance Minister. But, at the same time, | would
like to refer to the hon. Finance Minister’s ‘mesmerising speech’ of yesterday where he talked
about the resilience of the Indian economy to overcome and to combat crises. But he did not
elaborate what the root of that resilience was. The root of that resilience is the foundation of
companies like the LIC and other public sector financial institutions. These are the basic
foundations which made the Indian economy resilient and combat the crisis that has come upon
the whole world, the capitalist world, so to say. It could insulate itself to a great extent from the
impact of the global financial melt down and is still charting its course of eight per cent growth.
This is because the country’s financial sector was not allowed to make itself a victim of reckless
speculation, as Lehman Brothers did, in the process of which in many of the European
countries, corporate bankruptcy has been converted into the bankruptcy of the state as a whole
and, ultimately, common people are being pressuried. So, we are not in that danger. That is at
the root of the resilience of our national economy and that resilience is delivered by companies

like the LIC.

So, my request to the hon. Finance Minister and the Government is this. Please do not
tinker with the companies which are functioning well, which are giving you the power of
resilience, of combating conspiracy. | think the LIC Bill has to be looked at from that angle and
the kind of amendments that the Government is wanting to bring need to be understood. In the
original amendment that was brought about you had sought to change the equity structure.
Apparently, it looked very nice. From five crores of rupees, you had made it Rs. 100 crores. But,

at the same time, there is a provision that through the Executive power that equity structure
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could be changed. That is the danger. That is the anomaly, which is tinkering with the
Government’s own status in the LIC, and that needs to be blocked. The Standing Committee, in
its wisdom, opined against that and | am thankful that the Government has accepted it. So, that
is the thing. You have to come before the Parliament. You have made the equity structure of LIC
subject to parliamentary approval and that means the LIC is saved from the distortion, saved

from the danger.

The second issue is that of sovereign guarantee. | wanted to draw the attention of the
House to the kind of service the LIC gave to the nation. With a base of Rs.5 crore equity, till
31.3.2011, it has contributed more than Rs.7,49,150 crores to the investment on social sector.
This is all from your data. | got it from your website. Of that, on housing, it is Rs.43,297 crores;
on power sector, it is Rs.80,165 crores. These are the LIC’s investments to the social sector, not
to the stock market, not to push the sensex index, not to the obsession of judging whether the
fundamentals of the country’s economy are strong or not. It is not based on how the sensex is
rising; it is away from that. Very silently, the country’s social sector is being funded by the LIC
even when the country is in deep crisis. | would like to draw the attention of the hon. Finance
Minister on the figures. Please go through the figures of private investment in 2009-10 when the
global crisis was there. In most of the areas that were funded by the private sector—like in
power sector and infrastructure—they were given land and tax concessions. They all have
withdrawn. They have postponed their investments or spending on the national economy. Even
during that period, LIC and other financial institutions and the country’s public sector institutions
spent money on the capital expenditure, pumped their money into the economy and kept the
national economy afloat. | request you not to tinker on these areas. Do not disturb the public
sector character of the national economy. There are areas where you can play, you may call FDI,
go with them, dine with them; it does not matter. But, do not disturb these areas; that is my
humble request. Because, that is what is delivering the country’s economy, the resilient strength
of combating crises. It is of crucial importance because the whole world’s economy is in the
midst of recurring crises, one coming after another. The metropolitan capitals of the countries
are not being able to recover; while trying to recover from the crisis, they are going into deeper
ones. In that kind of a situation, a mammoth country like ours requires resilient power to combat
that. These are the institutions which deliver us. Please do not tinker; please do not disturb their
fundamental strength. On that count, | would be urging upon the Finance Minister to use this

occasion to strengthen them; please do not disturb the other area—the insurance sector. We
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are afraid, the Insurance Amendment Bill is pending with the Parliament. Please do not proceed
with that. Please do not go in for disinvesting the public sector insurance companies. Please do

not create an enabling situation of opening the floodgates for privatization.

With the same breath, | request you on one more thing, because this is part of the financial
sector; the most retrograde step of amending the banking laws are pending in Parliament.

Please do not proceed on that.

Having said that, | would like to say that after the acceptance of the recommendations of
the Standing Committee on Finance through an official amendment, one point remains—the
surplus distribution. It was again tinkered upon from 95 per cent to 90 per cent. Please do not do
that. My friend Rashtrapalji, please go through it again. It is not 90 per cent or more. Originally, it
was 95 per cent. It was brought down to 90 per cent. Now, the LIC’s capacity to serve the
nation depends on its customer base. You are a hundred per cent correct. The private sector
insurance was allowed with a great opposition from the Left with the plea that the rural areas
have to be serviced. After the private sector was allowed, what do we see? They are not
servicing the rural areas. The private guys come for cherry picking and speculate in the stock

markets from public savings. Do not allow that, please.

The LIC is there to deliver and perform its role. The confidence of the policy holders is
important. Servicing of the policy holders is important. So, 95 per cent of the surplus
apportioned for the policy holders should not be disturbed. So, | insist upon you not to change
that. Kindly accept the recommendations of the Standing Committee on Finance on that count
also when you have accepted all others. Please be consistent with your approach. Please do not
change that. On that count, | have already moved an amendment. | humbly request you to
accept that amendment and please do not tinker. Please defend the country’s capacity to be
resilient to crises. At least, give left-handed compliment. Although it is left-handed, give that
compliment to your country’s public sector and public sector financial institutions. They are not
so bad. There are empty areas to play on your FDI, dining and sipping interests...
(/nterrupt/‘ons) Don’t disturb it. With this, | request the hon. Minister to please accept my

amendment, and | conclude my speech.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, | would like to remind you
one thing. | think, some hon. Members have forgotten that the names should be given before the
discussion starts. Now, names are coming again and again. There is problem in management.
So, that is direction by the Chair. So, keep it in mind hereafter, please. Now, Shri Naresh

Chandra Agrawal.
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st TR T AT (STR USY) : ALY SUAHTRE Sif, A o oy /3 S
TS et A S HRMe A1 8, SHHT R R & forg # we1 gan 1 931 e & 6 s
TIXDHR BRIG-BRIG ST DI FRIRT H § A B <21 I W MY, H4 srefarawen i 817 § s
AT &, fact w31 S et Fe 9 91 32 O b HETS W EH BI UT i, Afh IS HETTS 96
I8! 21 g T M AR 718 B &l €1 AR SRIARI H et o1 o fsel A1dt arpar 7eH 7 <t
T 13% off, R & a8 () 5% WX AT 715 81 IT WY 3R AR H FR< =rell 18 a1 <21 Bl
D] (BT JHAT B1I, SABT HHI STaTd T1 g1 7|

#1989 A1 T USRI €, 99 G 8 ©, 891 A9 A7 b I8 98 Fel Ib g @l e,
faem @ & o &9 ga A e § g T 9wt 01 7@ § f e 3 S srawe 8l jE 8,
IS & A SN I el ST Y& &, I8 AT Grel off T&T 82 R 8] Al $T 39 S &
ATHT T ST 87 37T < U1 o7 ]ET & b &% #2ft s3ft eifffees § 2 & &1 31 sisdic o
IR fpaT1 g7 "ieTel fHar S 3R $19 fha 1 Rie<= a1 el SIY| 931 1 o 381 2 {3
U ARIP BT HIIICE J8i T X1 g1 Ud ST H ...(aeT)

AT, UH SHM § Toesdl @ g off| &% AGH ST of fF R &9 als®
STIRY HRar foran, fpedt T & U7 o feam &) 59 99 & 919 IR § b ' sae
e 3R a8 W N1 81 I8 91 S9d IR BT ST 3T ferm, S S99 =g 2l

Ifeh 3T SERIBRUT & T8 IR 59 < § TV 21 AT Bl STARY &b Faex § TaATS B
T

AT 31 ST, H S Ared § {6 S99 21 SRl 3 goeid # feaan i 59 dae) §
STIT? d &t UR U1 ST 37T & JT GATHT BT 3T F? HH H HH AT g < Hlforg b 5
ST fFTof & # TET 11T o7 A1 ST A S Tyt arfies goft fyercht oY, i foroft & 3
3T P d1e TAATSH! DI 1 Yofl febar=il X8 TS| 3R Yoil Tel, SHATSS B, SHP Uoic HH
Y, foreara &4 gar A1 3MReR I fawaTe &1 991Y e+ o o7y a1 a/am fopan? a1 al <1 95%
YRR AT, I TS BR 90% R X2 & 3R B8 I3 & [ 5% A 8 100 RIS Bl TR 1| cAfep
319 §9 I1d 1 WY Tl FellaR HRY P 3RIR HIF A TRET? R M9 g9 &b MR TR ATsii Pl
3T HRb 5 9 Bl T Bl 3B ol I8 €, <l IS 89 AN UG, 81 DYl BH ST [ARIE Bl
31T AT b MR TR PV A PR o1, YT T1 81 e D1 ATATST STYHT FA11 BT 374 AT
YR BT TS, JATIP] ABUTE et H T 1ol AR H, ST & 919 H WHR HA1 TS|

T T I8 ST 314l Tl ST -9k R Y S R o (% I8 IR &) Al T iR I |
T s &1 AfTY, IHHT 78 a8 H {2t 3R 397 IR B, olfh1 § He1 aredn § & S ol
ST fareaTsy o1, ST ST Tl 1T 147
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3.00 P.M.

S99, 3l I Wsde URIS s &l UPH SN W IR BH UoAeNsdl H
10,000 BT B YBell fhed SHT BRI o, AT THDI HITH AT fob BHRT 10,000 BUAT STHT G|
Afh, 319 BT Sl U s UTTeTH! Teil, SUH TR §H- &< B9IR $UT SfH fhy df g9 8oIR |
q Al¢ A1 BOR BUY ToiE BT B AR HT1 HFI BT JATHI AT H el 1T, I SR
ggell fhed A1 AT 3 €1 Trell TS 3R 84 Sil YA oI oY 98 89 J8] 81 7811 39 8 U s
gifereft &1 ¢ Ta feam 98! R 7 {6 e # faearst & g1 ger T

3l AR U el ' 32 & o A i ol & 4 €, ford et 3 IR 9 arat forar an?
AT HA ST, # TR qo1 a1ed g [ F1-a1 (7199 59 fog a91e 10 9, s78 i+ ol e 4
3 & oIy &RIT-9RT assurances T A2 &RIT T 37U assurances BT ITAT HR I8 &7 3R S8
TGl H S B 91 BET &Y, AT St § S B 91 Bal o, I T 9 g et | Tg?
0T SfFl § S b d18 Swei o gl b1 Faer fan? S 9o ad T 8 - T
SITaSHR Sil B8 38 I - [ et 711 B 31T TR AThT H oW <, TRBR SHD] B AATS, B
B 27 9 BYS HEd $HiS ar AT 7d 951 U1 a1 7| THH HIRUNL, T8 I Faved &l
TSR &1 AT A1 I o &, 7 G4 =1 U1 AR AThe H T 1| =i $9 bl TRIR AIhe
H 37T B ST ? AT HRUNT 7 IR Gfeetds A1 Pl AR ATDHE H A BT 37T R & 2 Al
I8 wedl &b [depel RIATh 51 BIgid el H U8 el Wl {371 gl 721 81 feb, HRUNTA B
RN & T UR 3R 37T HIRURTH Pl e < & AR P & M R BRI ufedrds & 71 Bl
HIHE H T R 11 H GaT a1 S| o151 F §a6 & Haex 3 371 %8 &, Uel. 378, 1. & qaex 4 9
31 *E EI AT PIF-A7 TR VAT ¥, et U1 o <@ ¥ <M a8 T g9 w1 87 u% b
TTHE B MRS & IMUR W &, FAT1h SADT YA TATHE HRcll gl off 8T 2 MR 546 &6 AR
oI BT TTCT @ Tl ST X&T & SR Auas! e -gaven &l widl 8T 21 39 3= @l fRrfer #
2, VT o7 X&T 21 399 9Tl 13 IR $.UH.371%. 91 41 T8, ¥l IR WR¥T, I FH1..|

TR, 9 I eI ¥ b A geT w3 Sff 3R A Aicd [’ siggantorat Sit gl
IR E1 HET ST AT 6 A ST 37 ITRIGRU & 4 T H Q¥ Bl 2241 Fl H o
ST gFbIad] & o 9gd &7 81 7Y, 3@ 2271 |l H of S .(@AHF)... R TR TS IS
§“§’% 'WW%I’HTGW ...(W)...ﬁ%ﬁﬁsﬂw%ﬂnancial expert%l %ﬂﬂﬁ,ﬁﬁﬁﬁiﬁ
ff TE Twer 7 38T © 5 oReR B9 37 Al R A AF A MR B IaReI Wal dR | M
e Ry 21 A fasT Jrs i30T Sft, 7R 319 36 R ards TRAT 7 © - Rifh H9-
S U1 B1e © 6 1o WA ol fora oo o R - S9 Rd wee H o €1 U B 1 e
< fagm 11 81 SiR F1al SR 7 811 98 IR g9 < b o7 {1 T o ghifieee a9
3R IBI 37 1T 1 fore o o s Ffamie #0 & aifdre 78 < €, &9 @ ot Ry &<t
G TS Tel I8 Y AT W § S1d19 9 dTel 38 Y 1 H Fesran g 5 oy W e 8 ol
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3MIe! T uTaR BIRM, ifs wrga fAfivex 1 enmuet it fay &1 ot ot et 't w
PR F a1 e W2 &1 A, § I8 B 6 ora g7 DSl BT TR, 3 AR A A
B, Uleete F1 DI 3R MU S & [l F© ARG DI AR < QY 8, I S7BT I8
HET RO FORIY FHaT B, TART S ST YOI fARIE BRelT 81 AR aim & 6 <21 9 Rt 8¢
3R TRIET BT U1 SR <%0 H 11 A1 98 Tl & fod # | 2N, TR B 91 R d9e
Uofiuferl 1 o1 98 & o & A1 9RT &1 9T gTaR faRie el 91,9941, 55
FTER faR1e Sl 21 A3 ST, $HE A1 T H I8 Bl b SHB! U B 3 Ugel 89 AN o
S SRS &, T 91 &9 ST N BE §, SIh Ve widTe Fa # & RY b g <l oY i wiptd
2, A TH1 X RN 3N R 31T arehs # I -yaen & 9el &< & oy, Uet.oms. ot &l #oiga
PR & T SR Tet.o7E. ). # FRIs] a1l &1 il 391 o7 2, I9 U B gRe & foy I8
amendment ETQ%, aﬁﬁwsﬂwﬁwaﬁﬁ, ﬁ%wsﬁaﬁww Chairmen 3R
M.Ds. &1 FeT™ & forg g &, SRR ok # Goft o1 & forg ome &, o 89 39@T Rk kY
PR & 3R T FE & o T SISYI 3FR MU 77 I foram & 35 &6 ga1 & 1 worar
& g9T T 8, AT IFR MY A+ HY FeiT ATed & Al Sial &1 fagara sifagl § saar
v faRTe e €1 a=raTe|

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, | stand to oppose this Bill. | have only
one or two things to say. One is, this Government has always been saying that when foreign
players are coming and demanding that there should be a level playing field, Indian industries
should not be given any extra facilities. You are conceding that you should not give level playing
though in case of companies like Posco you have given SEZ while Indian steel companies have
not been given SEZ facilities. Here, is a case where | find that you are totally confused. You tell
us first, if you want that guidelines of IRDA to be applied, that if whatever is being done in case
of foreign insurance companies or other private insurance companies should apply to LIC, then,

make LIC completely independent.
(MR. DEPUTY CHAIRMAN in the Chair)

Don’t say that you will tinker with the LIC and as my friend, Mr. Javadekar said, that you are
going to decide on investments. You tell them to put money in this company or that company.
Once upon a time, | was nominated to a particular steel company by the Department of
Insurance and by LIC and after two or three meetings | found that money has been posted into a
company which wants to just waste that money and which is going down and which is going into

bankruptcy. | resigned. | went to meet the Executive Director of Investment and | said that this is
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not a company where money should have been invested and | am quitting. This is one thing that
Mr. Javadekar said. Now, you decide. Don’t say that LIC is going to invest in housing, invest in
electricity, invest in water supply. It can bail you out in a number of cases since it has a large
reserve. Then, if you can apply all those criteria to the private insurance companies that they will
do accordingly, they will invest in infrastructure etc. and that you can give them direction as you
have put it here. Incidentally, | would like a clarification. | would like to know about Clause 6,
Amendment of Section 37, the Proviso. In my copy | find that it has been cut. Mr. Javadekar was
also referring to it. Hopefully, whether it is part of the Bill passed by the Lok Sabha or not, it
should be clarified. It is peculiar that you are raising this from Rs. 5 crores to Rs. 100 crores and
reserving the right by notification. What for? Whether it is by notification or Parliamentary
approval, as Mr. Tapan Sen said, it does not make any sense. Mr. Minister, | would like you to
please listen to what the Ministry of Finance, Department of Financial Services said before the
Standing Committee. Raising this to Rs. 100 crores will also be of help to LIC in displaying a
better capital structure to the regulators of those countries where it is operating. You have a
million dollar equity capital. It will be raised to 20 million dollars. What is the great thing you are
going to display before other countries? This 20 million dollars is peanuts as a capital base. If
you are making it at least 100 million dollars | can understand. It makes some sense, but, not one
million or 20 million. So, let us not start raising this kind of thing and then reserving again certain
discretions to the Government instead of Parliament taking it by a notification. | oppose it. After
stating the main issues, you have to decide whether you are on this side or the other side. You
cannot be on one side and don’t call it a holy cow as you call the other PSUs. Sir, it is the holy
cow for 25 crores of people who have invested their savings in the LIC and the holiness has
cemented. So, please allow them to open new branches as they were having the authority to
open new branches; there is no question of going to the IRDA and be equal to private players.
Sir, don’t impinge upon their authority about recruitment of agents, making regulations for
agents, because it is one of the largest companies — Mr. Javadekar has said that it has 15 lakh
or 18 lakh agents — where a lot of people are employed. It is like a self-employment. So, please
don’t tinker with it. | would again remind you to please listen to principles and criteria. If you are
following a principle, let LIC get a level-playing field. If you are amending, don’t take any

amendment which does not give a levelplaying field to the LIC. Thank you.
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, | rise to support this Bill. For the LIC,
it is the need of the hour to enhance its minimum paid-up capital upto Rs. 100 crores or more to
be at par with private operators in our insurance sector as per the norms formulated by the

IRDA. This Bill seeks to meet that objective and very rightly so.

Secondly, this Bill aims at empowering the LIC to make regulations in respect of terms and
conditions of the agents and other employees, including the method of recruitment. There is no
doubt that the very transparent and stringent method requires to be adopted by the LIC to save

the people from unscrupulous agents.

Sir, many-a-man accuses the Government on many counts. But, majority of our
countrymen, despite certain reservations about the Government, irrespective of which party or
group of parties run the Government, deposit their hard-earned money in nationalized banks and
execute policies of life and other insurance policies with the insurance companies in the public
sector. This shows the trust and confidence in the public authorities of our country and LIC has

won the test of time and has been rendering a commendable job in the insurance sector. VX,

U319, BT Sl symbol &, SH Q1 81T A S Bl g1 H b Bl DIRM &1 R8T 51 TART
STEeTY g & aTe Wl §HR AR BT Sia-a g g3 7 Sy, $9 Y U el JATS. 3], Fad M &
3R Tt o1 39 et 1 U =T AR

The employs of the LIC are also happy. The agents are also happy. Today, in a leading
national newspaper, | have come across a news item which says that the staff, Development
Officers and the agents of LIC are celebrating the passing of the Bill in Lok Sabha yesterday.
They organized a victory procession at Vijayawada. This shows that different sections of our
country, who are involved, directly or indirectly with the LIC, are happy with this development.
Sir, | would like to sound a word of caution that the Government should not go for any such
disinvestment which will be detrimental to the interests of the policy holders or which will shake

the confidence of the policy holders.

Finally, | would like to say that the LIC should operate more and more in the rural areas and
a day should come when the rural people will be the major stockholders in the LIC. It is said that
this Bill, particularly section 18 of the Principal Act, is required to be amended. It says that as
many divisional offices and branches should be established in each zone as may be decided by
the Corporation, in accordance with the guidelines issued by the IRDA. My humble submission
to the hon. Minister is that he should very diligently and cautiously see to it that the activities of
the LIC are not concentrated in cities and towns only, but it should grow more and more in the

rural areas too.
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With these observations, |, once again, support this Bill.

ot IR uter Rig I1ea (SR 929N Syl Sft, § Siaw 9187 v GeneE fag®, 2009
BT FHT AT g

qe1ey, § A fa 1o w3l ST Bl g1 2T § b sHR S W WRBR] SuhA o, A
WWW@WQSW?%’QT@, Hﬁ%oompetitionﬁwwmﬁ“ﬁﬁwg
3R I8 W 9El 2 % g9R <8l 4 gl W9 iR f5am €, a8t S «1fdre SRITR S dH1
M gor I UrdT ddex | T gl A HAl S, 59 | 3179 Bl 39 ol iR qw
il o5 ST vrrde 21 bufvi Sl €, eI <8I P GRaE]TS 31Dl H HRIGR &l 781 fhar?
MY T B & IV STTa-gsdrel BT US| HEIG, A 319+ I I8 g1 & fob 781 <81d &
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S HATH dTel &3 H Big Wl URIdT Haex HU+1 S dTell T8l ol e Suf-ai <8 & &3l 3§
suferg 81 9 21 € Hife a8t 37 B GATHI B el R I 2! SlTdi H ST8l Business
men €, T81 YATHI SITET AT ART GI1d & & MY 39 UR deld B $ [y Uah 3iR fagaed
|4 3R 572 (R 2 SiTe, 377 @1 AoigR foban S {3 d <87 & &1 4 78i fohar aik TR
g, T8I SUTRT-H-ITT HRITR BN 79 F 6 fFAM1 T IRIa1 DI 59 BT o et Fab | #-1 goia
2 13 3119 ATde Huftl W 3iger SRR oY, Wifdh IR Sia d o, 51 6 g 5
&3 ¥ 371281 B, SH WR ARBR Bl Ok SITGT 3G 7 11 §9 79 7 31281 B4 6T &, Afey
I U] M WAAAAD B < | A1 B 7 YR HU1 $T QR ART 841 112 b 5781
o &1 H b BRIAR e gavt ara I8 & wrde Aaex &1 S Hufrhi 1! Har 8,
I F SR AP BT AT 6 7 BT G716 BT U e B <o o TRIq ST ool e
AT WY TR T PR TR BT I8 T8l b TRy BT 17 - fagm AT e &1 41 e
el 39 fo aTemeT v g9 g, IR J R & 93 WM 8, 918 |WRed & 99
I Bl A Sl wTgde Jaex &l HUT JATHT HARN 8, SHH F ST (G S B S &
T TR W9 81, $9 )8 B DIy AP AYDI T US| 7 e&i & A § 39 fde &1
AT BRAT gl TG |

it SRR, R (afPardt dvmer) : SuRywTafer i, # 9 et 1 foklg a1 & foy weT gan g,
R § ST § o #30 He e il fddt o1 X2 &, S I 1T A1 TSR 781 31 81 51 LIC H
B A TRE ARG YoicH &, Udh oI, TedN 89k J SIT&T employees 8 iR 26 BR€ A
STST AT S99 involved &, R8I 31T TTfer) TiRE =T IGT & 3R BYI9 26,000 HRIS BUT
A SITGT BT amount involved Bl 31T LIC &1 BiUSH BT 31T 5 HIIS H 100 HRIS YUY TR 32 &
3R 3% 1Y ST Wi 95 AT BT AR AT, IADT MY 90 URIT HY I8 &, T8 WRNR
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TTh 1Y TTeTd 81 BT B 319 9 fp B8R ATl R WUg 99 Y81 §, W8dE @iy & 39 &
qrace A1 NHTH U8 98 81 § 3R GO O $9¢ Sl 3o UG HIR &, d RerIwHe &
1S ITVRS ABR, I HUIT Pl SATSH B I8 & 3R SHBT 1Y SER S+ Pl I B IB Bl

IUFHTART ST, LIC BART |ieTd RAeIIRET & ol TRET &1 1M el 5l SR, g2ai Bl
UGTS AT G financial crisis STd 37 8, <1 LIC &b gRT MR f¥er! 8, Sl gul Huf-i & dwd
& 21 sHfery #R7 W1 AEIGY ¥ IMUE © {6 I 3UF W Bl 9T Bl IR T BN | SHEHT
solvency margin BXIg 40,000 HRTS BUY B 3R BIG 7 TR BRI BUY BT AN LIC $ I 8,

$9P qMEYE MY $Hd W Bl 5 RAC TS Pl PR R @ 8, $9 o¥e MY Sl
disinvestment @R @1 BIFTLT BR T &, H $ADT A=Y BT &

IYFHTART ST, 31 Gob 1< 3iR el & b Ul LIC 379 fara 4 fasi el off o wai
W e Wi, Bl W AT S B, «ifST 37T IRDA B IFART & a1 a8 Va1 &1 B
qhel, T8 AR AT BRI SATY AT IHB]T W T B SIOTY (6 Hal IR S BT

2, P8I IR expansion BT &1 SAY H MU T § [H 51 FATS Bl IFH 7 @7 SUI §HP
91 regarding Clause 9 of the Bill amending Section 49 of the Act P IR H TR BT 2 b 3y
SHH recruitment & X H B T 8 & 319 SR [ Sl AIe HHATRIT BT AT BRI
18,184 BT B MR UoieH &l Wl WY 4 Bl eI 81 1 87 Rgede & v LIC Bl &1 3ifar
S AT IR IEH el GO TRE BT WRHRI SWAT Tl BT MY, IRRAT LIC FT M
hamper BT STTYT 3R $HT structure collapse R ST $ATT AT BT & fh I8 o YRR
& 77et TET o, S AR ¥ g BTH DR B Pe < o ARy

R, IHAR AN b IR | 9 Pal fh RerR¥e & 918 51 1T 987 join PR &, §9 WX dH
T MM, S A1 & H 39 e Bl oppose HIT gl

it fapw a9t (Heg U<en): A SUFHIIT Sff, 39 WRGR & @ $ S e & 3iR
@™ & 31 21 98 WXHR fHdl Wt dIsT &l 989 # e 3R A% AR ) T ot 21 g4
T 2 6 1S R gotel 21 F 1 8 3R AT8d 8, oifth e # 37T TN #, 37elT axith
@WWW@WW%IW’%W?%WWmforeign companies"clﬁ,
T HUAT BT, I I B 1Y AR T TH.S1.37TS. aTel AT 5 THR 9 Bl a1

B, A SR T TEThR SD! AT BT T fhaT AT =

It T AT TS BE Ve O b o« ufererd a1 S sifdreax ufaerar 3 st
interpretation I ®X IB & foh 98 9 ¥ HUR BT T8 Tl 319 S, “Fed
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TfIerd 1.7 1 I “AT” ST Bl AT SR 82 IRAT MY B “not less than 90 percent’. 3T
IFPT Y “IT” I AABR T, RITTT F=1 TRBR AT B Tl I8 DR TR BIS
Tl o/ =1 TRBR 85 |l M, 80 WY BRI MY Central Government ®I powers delegate
BT ST 32 &, SHfTY U] interpretation 31T 3R &t 3 $B Hl B Favd gl gAfeq a1 al
‘not less than 90 percent’ BIFTT TTET 2ATI U8l 914 AT YS! I8! g1 =1fe T oft T anfRav 95

90 31T T DR I &2 SADT ST T 82 95 IRT H 3MUDT AT Uleat™ A ? As it is T H T

Aiee ft? 3T DT S Y1 UTF TS ¥ Al RIS By, &1 Al HRI$ iy, o |
BRIE BINTY, ITH BIS Uleatd T8 2, M B AT, AT IHD o 9 95 I 90 TR TG,
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IYANT B B, 5 TR A X, I8 ART BI ART AFA Sl 8, 39 ITRBR DI AR 1ol 3§
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A © [ SR 9iRE 99 $© $9H goidl IT, dfhd IS9P 918 $B 59 TBR Bl ATE
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I AN H s fovarst s1fSa fopa 8, <ifep 3% faway &Y 31T 310 U YR | 67 &R Bl
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qEd B MY Eﬂ—:'ga'd Hufal B fﬁﬁr(’, aﬁs‘ Uleetq &l %, competition
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SaH I forar o foh s+ g9 9TRer 8T Y g |1 ST, S §9 91ReT UR g8 AT SIga|
SHH S fHa &1 BRIe] SUIT FFRIS! ¥ of forn, dife gas a1 U1 forsare &l Re 78
T ST R 1 <, 319 T ol 9 3TRIR I &RIT R X2 87 J B9 Il & Al | AT
i A A7 fHAT A AT d1DT AR I Siel DR 8 8 AR SAPT Res] RT (e 8T 87 ITDh! WhIRT
FT E? I W ST R T2 2189 o W FRE a1 91e w8 §2 s, R
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S ST IS U 2, 319 S 2T &l Wied ot &1 99 9= 72 21 7eled, H a1 angd
g o 1 et ST B 3iax UT 371 319 SIRT uar a1 oI {3 et $%ee 7 39 U &1 &
fraT? Srret ST 1 TR b STI-UTH &l ART S @RI Tl S81+ UaaiTsdl Bl 3iR HIg-v
HHTST ART BT IT foraT, TRt & M-I & A1 QHdheaRd ofs WRIGdHR 9 ol 3R Tdh
THR A o€ o a1 foran 9 S9-39, 9I9-919 91 96 I9@! T8I 994 &1 IqD! &ATST-9gd
TERT Wie 99, AT FHI 915 (R 3 Uid, T4 991 $9 OR8 9 U dR% QUIHedR Bl JHAM 8l
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g 9 @l 1, TR AR Bl ST 7T HPT 8| 1391 I8 &, SUDBI BIRYT &1 Te! 5l AT Sl
T T €, BRI 99 &, §7d U STHI o1 & forg 31 781 7, S 991 =21 2l
ITER & INI-UN Y ARY STHI S8 TRIRR 6= off 1 397 377t 8 oiR o7 S=8iv of o,
2, RIS HROT 15T I8 Y YT 81 T8T 81 319 SRT I8 A1 <« {$ U1 dxep 31 [t
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AN 1 forgar Wi H=A1 978 X8 B SfeTT 31T S fael o/ 31U 8, 39H 89T I8 $al &
{3 S GeIra 311 AT 31T &, S UR 3719 R HRYI A9 $9P! Gl 9815V, IqH 84 Bl M
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g, T BT U7 B, SR BRA dTel ol BT YT § P IRGBR BT I41 81 21 I8 91 39
TSRS TR farearst &veh faam ol #7 afe aifersf o & a1 39 vorens¥it W favary o oft g,
P WRBR TR [I2aRT B 7181 ofl 81 SAFIT P IRBR DI MM I8 ATHR H |91 ared
2 Y 9T fIzar SHH I8+ IRTT, 19 T47 98TST ifth T SHGT JATHR Taremset & U
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BT AN S a18 37T GIfET BT RIS 21 THSIRATE fhe=T 1 of of, Afd 10 wefe aifeT
P TR &, 10 IRAC 9§ SATGT d dIC 7181 < 9dhd 81 399 RART 71 a77? afg 49 e T 3y
Ug, AT WIS W T 3R Hel F Taf111 arel 3, TSRS e H, AAoHe 4, gl af s
T IS 3P SRRFSH | - IIHT g Th AT SSIHIIR MU 3R R -¢fR g9 3 3w TaveT
DI, 39 HFN Pl YT5AC BT H of SITHR 991G I DI IR B AEIG, SHH O TaGMI
TR EARY AR &, §7 UTGETH BT 319 B8V, S 915 Jf 319 M § o1 (HiTad ©u | sqd!
T B H B9 BIg HioATs T8l s, T8 A%1 fde g1 9gd-9gd g=dia|l

DR. BHARATKUMAR RAUT (Maharashtra): Sir, | rise here to oppose the Amendment Bill.
Most of the points which | wanted to raise have already been made by my good friend, Shri
Prakash Javadekar. However, | would like to reiterate some of the points and make a mention of

some more.

Sir, on the face of it, it looks like it is a very simple Amendment Bill. However, there is a lot
that is hidden under the surface. The motive seems to be that the Government wants to take
more and more control of the LIC, the financial powers of LIC, the administrative control of LIC,

and, therefore, this Bill has been brought in.

Sir, it has been said that they want to reduce the valuation surplus to its policy holders from
the existing 95 per cent. Why is this being done? The Government wants to spend the five per
cent that is left as per its own will and wish. Sir, the basic purpose of having PSU was to give
administrative and decision autonomy to the body. Here, it is not a sick unit. It is a profit-making
and well-managed unit. Despite that, you want to take more control of the Corporation. Is it
because you want to reduce the share of LIC in the market, particularly after many private
players and multi-nationals have come in the field? If you reduce the profit margin and dividend
to the policyholders, definitely policyholders will be unhappy and they will start looking at the
private insurance companies. Do you want to have that type of scenario? Sir, at one point of
time when LIC had the monopoly, 100 per cent policyholders were of LIC. Now when the private
players have come, the share of LIC in the market is reducing every day. In such a situation, you
should help in strengthening the LIC. Instead of doing that, you are reducing the dividend to
policyholders. What does this mean? This surely means that there is a leakage; there is
somebody who is interested in promoting private players against the Government-owned LIC.
Sir, another thing is that you are attacking the basic autonomy of the PSU. Is that you want to
spend those 5 per cent as per your own will and wish? How does it happen? There is a proper
structure of Directors, Chairman and senior officers. Let them decide where to invest. Why does

the Government want to intervene and decide where to invest? It means that you are throwing
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them in water with their hands tied up in the back and asking them to swim. How do they swim?
If you are deciding where to invest and how to make profit, how do you hold the PSU
responsible if something wrong happens? This policy stinks because perhaps the Government
or people in the Government want to oblige certain industries. If it is not true, the Government
should come out and say why it is doing so. Sir, so far LIC agents were proud to be LIC agents
because they had respect all over. Now, let me tell you, many LIC agents in good number also
take agency of private insurance providers in fake name. If | am an LIC agent, | am not supposed
to work for any other private company. But | take the agency in the name of my brother, sister,
brother-in-law, sister-inlaw, etc., and function on his or her behalf. Why is it happening? It is
because when the LIC agent goes to a client, the client says that he wants to take the policy of
X’ company. If | don’t have the agency, | have to go back. So, here agents, like kirana
shopkeeper, throws five policies to him of different companies including LIC. Then the client
chooses the policy. In the process, Sir, the LIC is suffering. Not only that, (time-bell) many LIC
employees, who have taken LIC agency again in the fake name, they are also running agencies
of some private providers. This is happening because the pride of being LIC is reducing and the
Government is helping them in doing so. On this issue, | had raised a Special Mention on 19th
August, immediately after the original Bill was introduced in Lok Sabha. | am thankful to the
Government that many of the suggestions that | had mentioned in my Special Mention have been
admitted. Suggestions of the Standing Committee have also been admitted. My submission to
you is that if you want to really be a trustee of the LIC, then take back the amendment regarding
the surplus allocation. Please also take back the amendment about your right to spend that five

per cent extra as per your own will and wish. Thank you.

SHRI Y. S. CHOWDARY (Andhra Pradesh): Mr. Deputy Chairman, Sir, | rise to speak on
the LIC (Amendment) Bill, 2011. | really do not understand this move. Sir, LIC is a very old and
giant organization operating for the past 55 years in this country, and, has been functioning very
efficiently and serving the nation. Increasing the Paid-Up Capital from Rs. 5 crore to Rs. 100
crore has no relevance because, at present, it is hundred per cent owned by the Government of
India, unless the Government is trying to privatize even the LIC or something like that. Sir, | just
read a set of rules, and, | don’t think that it is necessary to have this increase. However, too

much of interference by the regulatory agencies is making a lot of sectors inefficient day by day.

Moreover, there is no accountability of the regulatory agencies as to what they are doing
and why they are impeding the growth in various sectors. At the same time, reducing policy

holders’ dividend from 95 per cent to 90 per cent is nothing but making the public sector
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undertaking more inefficient and less attractive. We have already seen how the Air India, a public
sector undertaking, was made an inefficient organization, whereby the private sector gained the
benefits. The LIC, | am afraid, is going on the similar lines. | don’t see any reason as to why the
Government should interfere whereas in the free and liberalization environment, more delegation

and empowerment is required to run organizations more efficiently.

There is one more issue. If every policy holder has been expecting to get about 95 per cent
of the premium, which they have paid and the benefits or profits, and, you suddenly reduce it by
five per cent and take that five per cent into Government fold, it has no meaning. It should be left
to the various organizations, particularly, the LIC, being a giant organization, which has proven
its efficiency for the past fifty-five years, to run on their own, based on market forces, so that
everything takes place according to demand and supply, and, also as per the market forces. It is
placing all the conditions like not to have Divisional Law Officers, not to have agents, not to
recruit people, and, such other things. Post-nationalization, the RBI has been controlling the
public sector banks, whereby a lot of banks went into loss-making. If we start controlling the LIC
also, we may fall into similar lines. Therefore, | propose that some of the amendments have to be

changed, and, | suggest that this Bill may be withdrawn. Thank you.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, before | make observations and the
points in support of the Bill, let me begin by paying my tribute to late Shri C.D. Deshmukh, who
was the Finance Minister in 1956, and, who introduced the Bill for nationalization of Life
Insurance Corporation, obviously, with the support of Pandit Jawaharlal Nehru, and, the framers
of economic policy under the aegis of Planning Commission. Sir, | have, with me, the speech
made by late Shri C.D. Deshmukh but | don’t want to take the precious time of the House by
reading the quotation. Sir, | place on record my appreciation for the collective wisdom of the
Standing Committee. | have gone through the original Amendment Bill and the subsequent
amendments to it made by the Standing Committee. | think the Bill in its present form before the

Rajya Sabha is substantially improved. It is in the most acceptable form.

| appreciate the points made by my colleague, Shri Tapan Kumar Sen. Without commenting
on other public sector undertakings in the country, | must appreciate the contribution made by
the Life Insurance Corporation to the overall economic development of the country since 1956.
You take any sector whether it is manufacturing sector, or, small-scale sector, or, service

sector, or, handloom sector, or, education, etc. Practically the contribution of the LIC is
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substantial among other players. | also place on record my sense of appreciation for the services

rendered by the employees and workers of the LIC.

Having said this, | must share with the House that we are discussing today the issue of
graft, corruption, and black money. As the Vice-Chancellor of the University of Mumbai, for two
years, | was member of the Policyholders’ Council. | tried to interact with hundreds of
policyholders in Mumbai. | found that in not a single case of LIC claim settlement money was
asked from the claimant. The LIC employees were proud that not even one rupee was asked
from the claimant during the settlement of LIC claims. That is why | said it’s the substantial
contribution right from the development of economy to the task of maintaining transparency.

These were some broad observations.

Coming to amendments, | think all the amendments are acceptable. | do not know what
exercises the Members of some of the opposition parties. Clause 3 says, (4) There may be
established as many divisional offices and branches in each zone as may be decided by the
Corporation in accordance with the guidelines issued by the Insurance Regulatory and

Development Authority..”

Personally, | would have been extremely happy if this Insurance Regulatory and
Development Authority is not brought in the picture and the entire task has been given to the Life

Insurance Corporation itself.

| would submit to the Government that even after this Amendment Bill is passed, the
Government should try to maintain the autonomy of the LIC so far as its management is
concerned despite passing the Insurance Regulatory and Development Authority Bill by
Parliament. This particular clause seeks to serve two objectives. One is decentralisation. It is a
large country. Decentralisation is extremely important for us. Another important objective, which
this decentralisation will seek to achieve, is financial inclusion. Today, the credit structure in the
economy is such that small and marginal farmers, handloom weavers, and even agricultural
labourers are covered under the LIC because there is awareness among them. This clause will

result in decentralisation and will also serve the objective of financial inclusion.

Now we have been debating what is given in clause 5. It says that ninety per cent or more
such surplus as the Central Government may approve, shall be allocated to or reserved for the
life insurance policy-holders of the Corporation. The entire discussion is centred upon 90 per
cent or 95 per cent. | have got the corrigendum issued by the Secretary-General saying that at
page 2 line 16, for the words ‘ninety per cent,” the words ‘ninety-five per cent’ be substituted.

This means, ninety-five per cent, or more surplus, as the Central Government may approve,
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shall be allocated to or reserved for the life insurance policy holders of the Corporation. This
means, this clause is making provision for enhancing the welfare of the policy holders which is

most welcome so far as this amendment is concerned.

Sir, the second point is, clause 5 substitutes Section 28 of the Act and sub-section (2)
says, the funds available in the account maintained by the Corporation under clause (b) of sub-
section (1) shall be utilised for such purpose and in such manner as the Government may
determine. Now, apparently, this may cause some sort of constraint and apprehension. But,
ultimately, the Government of India wants to undertake dozens of schemes which are basically
welfare-oriented like education, health, drinking water, rural electrification, roads, etc.
Ultimately, it will be the prerogative of the Government to use the surpluses of all public sector
undertakings legitimately and judiciously for inclusive growth. Because, ultimately, it is not
possible and desirable to continue to be dependent upon the fiscal deficit and ask the Reserve
Bank of India to go in for printing currency notes. Therefore, according to me, this objective is
also welcome. Clause 6 says, “Provided that the Corporation shall endeavour that its funds are
invested in the attractive schemes formulated by it to ensure increased bonus to policy holders
while having least investment risk so as to enable the Corporation to play a greater role in
economic enrichment of the masses while maintaining its position as a leading player in the

market.”

Now, my colleague, Shri Prakash Javadekar, was wondering as to how it would be possible
to secure all these objectives simultaneously. It is absolutely necessary, essential and desirable
to secure and fulfil all the four objectives. | submit to the Government that Government should
adopt such policies, programmes and guidelines which will enable the LIC to fulfil all the four
objectives simultaneously. According to me, it is from this point of view, LIC being the premier
organisation or the premier undertaking, that the Government should take all possible steps to

strengthen it.

Sir, lastly, while supporting this, | submit two observations in the form of apprehensions.
One is, | heard about the Foreign Direct Investment in the Life Insurance Corporation. | heard
this. There is no authentic statement. But, | think, there is a discussion in the air that the
Government is thinking of increasing the FDI from 26 per cent to 49 per cent. Now, there cannot
be opposition to FDI as such, but as the Life Insurance Corporation since 1956 till today has
played a pioneering role in laying down the foundations of the Indian economy, while raising the
Foreign Direct Investment from 26 per cent to 49 per cent, we should take maximum care — this
is my apprehension and | want to put it on record — to ensure that the Life Insurance

Corporation, in no way, is destabilised.
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The second thing is, a point was made about investment in real estate sector. Sir, today, in
the morning, we were discussing about the houses which are to be given to the slum dwellers.
We will have to take into account the prices of houses. It is not about the ordinary middle class
people alone. Suppose tomorrow, after retirement, if the Government does not give house to the
former Prime Ministers, Presidents of India, etc. free of charge, then, in this country, it would
not be possible even for the former Prime Minister or the former President of India to purchase
the house. That is why, under these conditions, nothing should happen which will jack up the
prices of real estate artificially and which would make the housing beyond the reach of the
common people. Sir, these are my two observations. With this, | support this Bill to the fullest

possible extent. Thank you.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, | stand to speak on the Life Insurance
Corporation (Amendment) Bill. My colleagues have put forth a lot of points. | will only take five

minutes and put forward my ideas and suggestions to the Minister.

Sir, it is a fact that LIC since 1956 had a monopoly. There was no private sector or any other
sector in this life insurance business. So, anybody who wanted insurance had to go only to LIC.
It was only about 20 years ago, in 1999 that other players came about and this monopoly of the
LIC is not there. They had to face a lot of competition. When one faces competition, they
naturally have to give more to the consumer. So, that is what the LIC had to do. Now, there are
about 21 or 28 more players in this field. | would like to ask the Minister: why is it that in the rural
areas LIC is doing very well and not in the urban areas? Is it because the urban population
understands the insurance business? The subsidiaries are also getting value addition. That is
why they can really find out which is the better policy. That means that the LIC has to really do
something more to get more business in the rural areas. Is it because the people in the rural
areas are gullible and LIC is having a monopoly sort of situation, but not in the urban areas? That

is what | want to ask.

There is another question which the IRDA said that there is a statutory requirement to raise
minimum capital from Rs.5 crores to Rs.100 crores. Why are they doing this? If they want to
expand their investment, they have got a lot of money. Where are they investing? As Mr.
Javedkar has said, | am not in favour of their investing in the stock market because that is
speculation. Even if they get zero bonus it is all right but if they lose money in speculation, in
stock market, then, policy holders are going to be losers. Now, let me ask the Minister: Where is

he making the investment? This is a dip where the Government dips into the programmes like

316



4.00 P.Mm.

REC programmes, it may be housing programmes and all those programmes. What do they get
out of it? They get 5 per cent or é per cent from these institutions. Now, if they are getting 5 per
cent or 6 per cent, what are the policy holders going to get? Let me give you an instance.
Suppose, you take a policy of Rs.1,00,000 and after 30 years, you will get Rs.1,50,000 because
that is the maximum that you are going to get. If you are going to get Rs.1,50,000 after 30 years.
What is the value of Rs.1,50,000? He will not be able to sustain in his old age with that
Rs.1,50,000 or whatever it is because the inflation rate is rising by 9 per cent, 10 per cent and 11
per cent. That means the money what you can get out of Rs.1,00,000 after 30 years is
Rs.1,50,000. Then, it becomes only Rs.50,000. That is reduced. So, what | want to suggest to
the Minister is restructuring of these financial institutions. There are outstanding dues. Can you
give me a statement how much amount is outstanding from these RECs and from these people
who have not paid back to you? Everybody knows in this electricity field that the RACBs and
SEBs of all the States are in the red. They do not pay to the RECs. They do not pay to the
financial corporations and to the PFCs. They do not pay to the NTPC because they are all in the
red. In other words, they do not pay to the LIC also. Why don’t you restructure it? Then there is
a question also on service tax. Now, you have also levied service tax on this. Who is going to
pay this service tax? Is it the policy holder? It should be the agent who has to pay this. Who is
paying this tax ? If it is put onto this policy-holder, he loses money on that as well. These are the
questions that | want to put to the Minister. ...(T/'me-be//)... Keeping in view the portfolio
investment, the LIC is not doing that well. If it has to stand in the competition, they have to

give more to get that business, which they are not getting. Thank you very much, Sir.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Badnore. Now, the hon. Minister.

SHRI NAMO NARAIN MEENA: Sir, twelve hon. Members have
participated in the debate. | would like to thank all of them for their suggestions and

observations.

Before responding to the specific issues raised by hon. Members, | would like to place on
record a few facts about the LIC. The LIC was set up in 1956 to ensure security to the policy-
holders in the matters of their life insurance protection, to spread insurance much more widely,

in particular, to the rural areas.

LIC is the only Government-owned life insurance company as against 23 life insurance
companies in the private sector. LIC is the market leader in life insurance market, even after ten

years of opening up of the insurance sector. The market share of LIC, as on 31.10.2011, is 74 per
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cent in terms of number of policies issued, and 78 per cent in terms of premium earned during

the years.
[THE VICE-CHAIRMAN (PROF.P.J. KURIEN) in the Chair]

The LIC’s total investment on 31st March, 2011 is Rs.12.6 lakh crores, which is about 18 per
cent of India’s GDP in 2010-11. As on 31.10.2011, LIC has invested over Rs.4 lakh crores in
Central Government securities, Rs.1.76 lakh crores in State Governments’ securities and Rs.1.65
lakh crores in housing and infrastructure investments like power, irrigation, water supply,

sewage, roads, ports, bridges and rails.

Sir, in 2010-11, the LIC has settled Rs.1.76 crore maturity claims by paying over Rs.49,000
crores to its policy-holders. Out of these claims, 96 per cent claims were paid, in advance,
through post-dated cheques so that the policy-holders could get the money on due date. The
LIC settled Rs.7.2 lakh death claims in 2010-11 by paying Rs.8,000 crores, of which
45 per cent claims were paid within 15 days from the date of intimation of the death. LIC rejected
just only one per cent of individuals that claimed during 2010-11, compared to the average
rejection rate of 8.9 per cent by the rest of the companies. The performance of the LIC is

commendable.

Sir, now, | would like to reply to the issues raised by the hon. Members.
Shri Prakash Javadekar, Shri Bharatkumar Raut, Shri Tapan Kumar Sen and other Members also
raised the issue of distribution of valuation surplus in the ratio of 95:5 instead of 90:10. As
regards distribution of valuation surplus, | would like to reiterate, as | have mentioned in my initial
opening remarks, that the objective of the amendment is to bring the LIC Act, 1956 in conformity
with the Insurance Act, 1938 which is applicable to all other insurance companies in the country.
There are 23 other insurance companies in the private sector. They are having 90:10 ratio. Only
the LIC is having 95:5 ratio. The amendment also proposes creation of a reserve fund with the
LIC. At present, the LIC is dependent on financial support from the Government of India for
expanding its operations. A separate account is being created. At present, there is no account
at all. Ninety-five per cent goes to the policyholders and the remaining is five per cent. Only
some liabilities of the LIC are paid and the rest comes to the Government. If it has some money,
where will the LIC deposit it? So, an account is being created. | would like to reiterate that the
funds so reserved will be used only for meeting the expenses towards expansion of the

insurance business like ensuring solvency margin, fulfilling the corporate responsibilities,
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business expansion, etc. | would like to once again emphasise and assure the hon. Members
and the House that this amendment will take effect prospectively. This amendment will not have

any adverse effect on the existing policyholders of the LIC.

Another question was raised by Mr. Javadekar and some other Members, in their passing
references, about the Government guarantee. | would like to clarify that as per the Life Insurance
Corporation (Amendment) Bill, 2011 the provisions of section 37 of the LIC Act, 1956 remain
unchanged and the LIC’s policies continue to enjoy the Government guarantee. A further proviso

has been added.
SHRI S. S. AHLUWALIA (Jharkhand): That means the sovereign guarantee will continue.
SHRINAMO NARAIN MEENA: Yes.
SHRI'S.S. AHLUWALIA: It will continue.

SHRI NAMO NARAIN MEENA: Yes. ...(Interruptions)... Let me complete. Further a
proviso has been added advising the LIC to make efforts to maximise the returns on the funds to
ensure increased bonus to the policyholders while having least investment risk. This proviso has
been added in the spirit of the recommendation of the Standing Committee. Therefore, the

guarantee will continue.

Several Members have raised the issue of rule-making powers of the Central Government
for agents. The limited objective of this proposed Amendment in the LIC Act 1956 is to empower
the LIC to make regulations rather than the Government making rules regarding terms and
conditions of the services of LIC agents. In the Bill, the method of recruitment of employees and
agents of the Corporation and the terms and conditions of the agents has been shifted from
Section 48 to Section 49 of the LIC Act 1956. Even under Section 49, the LIC cannot issue
regulations without the prior approval of the Central Government. Therefore, the Government still
holds control over the LIC with regard to the method of recruitment of agents of the Corporation
and terms and conditions of the agents. The LIC is being given flexibility. Yes, | agree, some
hon. Members have raised this issue. It has over 13 lakh agents and they are doing a great
service to this organization. They are being given a handsome commission also, which comes to
roughly Rs. 13,000 crores. Average comes to roughly Rs. 1 lakh per agent. Now the LIC will
make all regulations. There was an apprehension as to what will happen; the Government will
not be able to make rules and regulations. The Government is giving this regulatory power,
which is already there under Section 49. Of course, there is a Regulator for the insurance sector.
The IRDA will issue guidelines and under those guidelines the LIC will frame rules.

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All Members are satisfied.

SHRI NAMO NARAIN MEENA: There are one or two clarifications. | would like to mention
one thing. There was a question regarding investment by the LIC. Shri Naresh Agrawal, Shri
Vikram Verma, Shri Pyarimohan Mohapatra and Shri Javadekar asked about the total
investment. In 2008, investment in equity was Rs. 40,000 crores and the profit was Rs. 2,591
crores. In 2009-10, the investment was Rs. 61,000 crores and profit was Rs. 9,400 crores. In

2010-11, the investment was Rs. 43,000 crores and the profit was Rs. 17,000 crores.

SHRI V.P. SINGH BADNORE: Sir, he has not replied to my question. | have asked
two-three very specific questions about restructuring of outstanding from financial institutions.
Are they restructuring it? How much is the outstanding from financial institutions that affects the

policy holders?

SHRI NAMO NARAIN MEENA: Sir, Shri Pyarimohan Mohapatra has raised a question about
the investment pattern. There are three categories of funds with the LIC. They are: Life Fund,
Pension and Group Scheme Fund and ULIP Fund. There is an investment pattern defined for
each category. The combined book value for these categories: Central Government - 52 per
cent; infra and social sector - 13 per cent; equity - 15 per cent; bonds - 10 per cent and the total

investment is Rs. 11.93 lakh crores.

Sir, several hon. Members have raised certain issues and | have tried to address all of them.
| would like to say that | have clarified all the points, and we have accepted almost all the
recommendations of the Standing Committee. With these words, | request that this Bill be

passed.

SHRI TAPAN KUMAR SEN: Sir, | would like to seek a clarification from
the hon. Minister. The hon. Minister has said that the Government is giving
money to LIC for its expansion. Now, he has himself stated, in his reply, that
Rs. 5,84,147 crores of LIC money have been invested in Government securities. Also, in the
Eleventh Five Year Plan, an amount of Rs.5,28,390 crores has flown from the LIC to the Plan
process. Both the figures are more than the concessions what the Central Government is giving
to corporates. So, what is the big gesture that the Government is making when there is space
for LIC’s expansion? And what necessitates it to pull down the surplus figure of 95 per cent to 90

per cent?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, Shri Javadekar. Just put your

question.
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it IHTI AAISHR : T, W] FeRIBheH Ig 8, o o 47 4-5 Iarex0r 3y i Rt
TFex § gHdvcHe fhaT, Ui B9IR BRIS BT STdveHE Udl.37Me. .31 § by 3R 3t S99 &t
I Ui | RIS I8 T T fF TR FRI$ | SATET H1 91eT g1l I8 3R 41.978. & e g
o e Ruee! Waex &1 341 31 ...(aumE)... 919 s~y off fad w30 9 99 &) 38 919 81 WK,
9 AR U - g, S.d Ruect 8, f5 & 2R 3 41 9gd SI1eT </ W T, 377
I H M QX %8 A R 77 81 g8 wifeyi 250 whA €1 A1 I8 U ave 3 Ua.eTs. A 4 4
3T 3R A S8 TRAT ..(FAHH).... ART FelRIBhR I8 8 b a1 H3ll Sff 39 31 519 BR &b
GARNT BN | AR, WRT FelRIBHIA 1 81 & 6 39 $ Bl S BR & 3] Heleg A&T Bl
SIS T TE1? ...(HALM).... 3N U318 F) BT TR 7S 918 W 81 &, I8 B 37U I8
i} 1897

2} T TR AN : AR, SESHR SNl A il 9% SOWT 8, H S Bl a9 < o o,
QIfep H g S Bl G ATE g b a9 2010-11 7 equity H 43 BOR BRIS A HUR U invest
T 1T 21, I H 17 BIR BRIS BT BIIST Tl & ...(FAYM)... § I8 P8 Ahall § [P some
investments are under investigation. 319 J S Hel 3ardm %, dg g9 JsHe I ddftrg T2t %,
fe ﬁ%ﬁmi% some investments are under investigation.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now the question is:

“That the Bill further to amend the Life Insurance Corporation Act, 1956, as passed by Lok

Sabha, be taken into consideration.”
The motion was adopted.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now we shall take up Clause-by-Clause

consideration of the Bill.
Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, we shall take up clause 3. There is

one amendment (No.1) by Shri Prakash Javadekar. Would you like to move your amendment ?

SHRI PRAKASH JAVADEKAR?: Sir, | have only one demand on which he can really say

something. This is about keeping it at 95 per cent...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): He has already said it...
it UehTeT AMaSHN : X, VT © f what he is saying....

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Would you like to move your amendment or

not?
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SHRI PRAKASH JAVADEKAR: Just a minute, please. 3T I8 &8 I8 © & 9ih SSw| Bl
Y & 90 TRRiT, UMY B9 LIC &1 WY 90 TRAC &R B 8, offdhT LIC ST coporate social
responsibility IST &, ITd UTSde Hulat 98 81 Soldil Al 3119 a8t &1 a9 It o
2, <1 Il B responsibility T&T T & I ? A8 HET &, FTIP0T AT H31 ARIGY e PR I8
gl

it 1 ARTAOT HioT : SUFHTEIE ST, H1 USel B FelRWIs $R a1 & b 1938 BT EHRT Sl
THINY Tac 8, SO IR dish SR HUfai Bax¥ Bl & 3R Urgde Jaex &t Ryast «f
HUGT &, S8 90 31X 10 B, b Hacl LIC H ...(eTaeM)... IS 3T U &, TS separate Act
21 3FB! conformity BT P 1T 8F T&T WY 90 3R 10 BR X8 & TAT 8H b s b Px W& B
31T LIC & T P 1 31 &1, 1 9 U ®1 3@ & oY I U Bl Uhrde 8] 81 $afery
Udh separate account I91IT ST &l gl sﬂﬁ S oY O ETTH, dg business expansion Eg ﬁ*ﬂ;’,
solvency margin Eg ﬁﬂ' 3R social corporate responsibilities BT fulfil B B ﬁ*ﬂ;’ B 3t 92
$8 W SR BRI &, 1 d TSR P AM IR o & 1 SHD! ST U1 A1371 Sferg Ifs
LIC & U & PI HS BT, Y& I B DI I8 sl BT, AT business expansion & [T Jof

BN, TSI LIC BT BRIST BT ...(Ha ). .

37 TBTET SAASHR : TIRH B! G e B1N, I8 MY TE1 IT, Y FIREA Bl (Fgfih
&9 B

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): So, are you moving the amendment?
SHRI PRAKASH JAVADEKAR: No, Sir.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): So, you are not moving the amendment. All

right.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, we shall take up Clause 5. There are
two amendments. Amendment No. 2 is by Shri Prakash Javadekar. Are you moving

them?

SHRI PRAKASH JAVADEKAR: No, Sir. The Government has already accepted

them.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The second is Amendment No. 5 by Shri

Moinul Hassan and Shri Tapan Kumar Sen. Are you moving it?
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SHRI MOINUL HASSAN (West Bengal): | am moving it. | am not convinced with the reply of

the Minister.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Does the Minister have anything to
say?

SHRI MOINUL HASSAN: Sir, this is a very simple thing. It was 95 per cent. Why is it being
reduced to 90 per cent? Why is he not accepting it?

SHRI SITARAM YECHURY (West Bengal): Sir, if you permit me, let me explain. The point
is very simple. We see really no logic to reduce it to 90 per cent. It gives a suspicion that there is
a process of creeping dilution that has begun. Now, from 95 per cent to 90 per cent makes really
no economic sense, no real financial sense. You are saying that the LIC will have the liberty to
invest in various places. Now, many of the investments that have been made are under cloud.
You have said it yourself that those investments are being investigated. My point is: what is the
big deal in reducing it from 95 to 907 Let it remain what it is. Otherwise, you are giving the

suspicion that you are beginning the process of undermining the institution.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Minister, do you have anything to say?

SHRI NAMO NARAIN MEENA: Sir, | have already clarified it. This is in consonance with the
Insurance Act of 1938. All life insurance companies in the private sector have an arrangement of
90 per cent and 10 per cent. Our company had earlier even 100 per cent and, later, 95 per cent.
Now, we are creating a separate fund, a separate account. This money will be used for

expansion, for solvency margin. This will cater to the solvency margin.

SHRI TAPAN KUMAR SEN: Sir, there is the 1938 Act; then in the insurance sector, the

private players have come. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Sen, are you moving it?
CLAUSE 5 — Substitution of new section for section 28.
SHRI TAPAN KUMAR SEN:: Sir, | move:

5. That at page 2, line 16 for the words “ninety per cent”, the words “ninety-five per

cent” be substituted.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | shall now put the amendment moved by
Shri Moinul Hassan and Shri Tapan Kumar Sen to vote. Those in favour will say ‘aye’ and those

against may say ‘no’. ...(Interruptions)...

323



I think, the ‘noes” have it and the amendment is negatived. ... (Interruptions)...
SHRI TAPAN KUMAR SEN:: Sir, | ask for a division.

SHRI MOINUL HASSAN: Sir, you know the rules that even if one Member asks for a
division, there is a division. You know the rules. ...(Interruptions)... It is for the sake of the
people and for the country.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay, there would be a division.

[MR. DEPUTY CHAIRMAN in the Chair]
MR. DEPUTY CHAIRMAN: Now | put the amendment of Shri Tapan Kumar Sen to vote.
The question is:

That at page 2, line 16 for the words “ninety per cent”, the words “ninety-five per cent” be

substituted.
The House divided.
MR. DEPUTY CHAIRMAN:
Ayes: 28
Noes: 58
AYES :28

Achuthan, Shri M.P.
Agrawal, Shri Naresh Chandra
Ansari, Shri Salim
Balagopal, Shri K.N.
Behera, Shri Shashi Bhusan
Chakraborty, Shri Shyamal
Chatterjee, Shri Prasanta
Ganga Charan, Shri

Gupta, Dr. Akhilesh Das
Kureel, Shri Pramod
Mangala Kisan, Shri

Misra, Shri Satish Chandra

Moinul Hassan, Shri
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Mukheriji, Dr. Barun
Parida, Shri Baishnab
Pathak, Shri Brajesh
Raja, Shri D.
Rajan, Shri Ambeth
Rajaram, Shri
Rajeeve, Shri P.
Rangarajan, Shri T.K.
Reddy, Shri M.V. Mysura
Sen, Shri Tapan Kumar
Singh, Shri R.C.
Singh, Shri Veer
Yadav, Prof. Ram Gopal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
NOES : 58
Adeeb, Shri Mohammed
Adik, Shri Govindrao
Alyar, Shri Mani Shankar
Akhtar, Shri Javed
Alvi, Shri Raashid
Antony, Shri A.K.
Ashk All Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bandyopadhyay, Shri D.
Batra, Shri Shadi Lal

Bhattacharya, Shri P.
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Budania, Shri Narendra

Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Deshmukh, Shri Vilasrao Dagadojirao
Faruque, Shrimati Naznin
Ganguly, Dr. Ashok S.

Khan, Shri Mohd. Ali

Khuntia, Shri Rama Chandra
Kashatriya, Prof. Alka Balram
Kurien, Prof. P.J.

Lad, Shri Anil H.

Mohite-Patil, Shri Ranjitsinh Vijaysinh
Mukut Mithi, Shri

Mungekar, Dr. Bhalchandra

Naik, Shri Shantaram

Nandi Yellaiah, Shri

Natarajan, Shrimati Jayanthi
Natchiappan, Dr. E.M. Sudarsana
O’Brien, Shri Derek

Pande, Shri Avinash

Ramalingam, Dr. K.P.

Ramesh, Shri Jairam

Rao, Dr. K. Keshava

Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.

Ravi, Shri Vayalar

326



Rebello, Ms. Mabel
Roy, Shri Sukhendu Sekhar
Sadho, Dr. Vijaylaxmi
Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Shukla, Shri Rajeev
Singh, Shri Birender
Singh, Shri Ishwar
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Stanley, Shrimati Vasanthi
Tarig Anwar, Shri
Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila
Vora, Shri Motilal
Waghmare, Dr. Janardhan
Yadav, Shri Ram Kripal
The motion was negatived.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 6. There is one amendment by Shri

Prakash Javadekar. Are you moving it ?
SHRI PRAKASH JAVADEKAR: Sir, | am not moving my amendment.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 8. There is one amendment by Shri

Prakash Javadekar. Are you moving it ?
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Clause 8 was added to the Bill.
Clause 9 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI NAMO NARAIN MEENA: Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We will now take up the Architect (Amendment) Bill, 2010. Shri
Kapil Sibal.

SHRI S.S. AHLUWALIA: Sir, we are taking up this Bill at 4.40 p.m. There is an all-party
meeting at 6 0’ clock taking place in 7, RCR, Sir. By 5.15 or so, the leaders will go. So, we can

start the discussion today and adjourn by 5.15.

MR. DEPUTY CHAIRMAN: Let us see how it goes on. ...(Interruptions)... It does not take

half-an-hour to reach there.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, by 5.15, we should adjourn.
...(Interruptions)...

SHRI S.S. AHLUWALIA: After whole day work, at least, they need a little perfume or

freshness. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: We are sitting in an air-conditioned hall. ... (Interruptions)... |

think there is no such need. ... (Interruptions)...
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SHRI SITARAM YECHURY': Sir, you must consider his request because for a long time we

are working. ... (Interruptions)..
The Architects (Amendment) Bill, 2010

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | beg

to move:

That the Bill further to amend the Architects Act, 1972, be taken into

consideration.

Sir, as we know that architecture is perhaps one of the important professions in this country
and with the possibility of huge investments in the infrastructure sector, we will be needing a lot

of quality professional institutions in the field of architecture in the years to come.
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